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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAO BENCH : AT HYDERABAD

0A_812/93, ) Dt, of Order:9-3-94,
G.C.Upadhyay
....Applicant .
Vs, ’

1, General Manager,
SE Rlys, Garden Reach,

Calcutta-=43,

2. Chief Mechanical Engineer,
SE Rlys, Garden Rsach, PR X
Calcutta=43,

3, Chief Personnel Officer,
SE Rlys, Garden Reach, . ok
Calcutta=43, : R

see ORBSpOnd’Bﬂ.t.s
oy

Counsel for the Applicant s Shri P.8.Vijaya Kumar

Coungel for the Respondents : Shri V.Bhimanna, SC for Rlys

T

CORAM:

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3) S

....2.
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OA,812/93
Judoement
( as per Hon, Mr. T. Chandrasekhara Reddy, Member (Judl.) )

-

-

This is an appliceation filed under Section 13. of the
Administrative Tribunala Act to direct the respondents to
give effect to the panel dated 16-9~1992 by posting the appli-
cant to the post of AME(Loco) with all attendant benefits and
ta pass such ather oar der or orders as deem fit and groper in
the circumétéhcea of the case,
2. Counter is filed by the respondents apposing the OA.
3. Counsel for both sides are heard.
4, The applicant belongs to Chemical and Metallurgical
Department, Railuways, He was ;na of the Pive candidates
approved by the General Manager on 15-9-1992 for fbfmation of
provisional panel for promotion to the post of AME(Loco), as
a result of selection through the LLimited Departmental Exami-
nation, The serial number &f the applicant in the mnel is 5.
As a matter of fact the applicant is the last candidate in the
panel, Subsequent to the formation of the panel a doubt aross
as to the eligibility aof the staff belonging to Chemical and
Metélburgiégi Ling. Por selection to thé post of AME(Loco),
since they have their narmal chaanel of promotion to the. post
of ACMT Group-8, So the matter was refsrred to the Railqu
Board., as per the Raiiwaytsxdxex letter of:the Chief Pefsonnel
officer, dated 8-1-1993 for examining the.@gqﬁgfand the issue

required clarification, The Railway Board examinied:the issuefﬂ

and as er the clarification issued vide do.No.E(GP)93/2/1D,
dated 10~2-1993, ikxis steted that the staffpélonging to
Chemical and Metallurgical Wing are not eligible to the past

of AME{tocc)} and that further action was under pocess for
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deleting the name of the applicant fram the panel and for
including the name of the next candidate in the panel as per
merit position, So, in view of the said clarification issued
by the Railway Board, it is quite evident that the applicant
had no right to be empanelled .for promotion to thes post of
AME(Loco) .

5. 7, A8 the applicant does not have a right to be appointed
to the post of AME(Loco), this DA is liable to be dismissed

and is accordingly dismissed., Eventhough we havé ‘dismissed this
0A, we kéep:it apen to the applicant herein to question the
validity of the letter of thae Raeilway Board dated 9/18-2-93
(d.0.Nc.E(GP)93/2/10) by Piling a separate DA in accordance
with lay if the applicant) is so advised.

b. We further permit the applicant to make a representation to
the compe tent authpgity to consider him for promotion.,to any
other post to which he is eligible,in accordance with the

rules and regulations, 0On such representation if made to the
competeht authority, the competant authority shall pass finel
orders therein within aix months from the date of receipt of
such representation,

7. The R is oardered acoordingly. No costs,
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by

Dated : March 9, 94 *
Dictated in the Open Court ﬂ%ﬂ 28,

Deputy REgistrar(J)CC

(’
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ToO

1. The General Manager, S.E.Rlys, Garden Reach, Calcutta-43.

2., The Chief Mechanical Engineer, S.E.Rlys, Garden Reach, Calcuttc

3., The Chief Personnel Officer, S.E.Rlys Garden Reach,
ak Calcutta-43 .

4. One copy to Mr.P.B.Vijayakumar, Advocate, CAT.Hyd.

5. One copy to Mr,.v.Bhimanna, SC for Rlys, CAT.Hyd.

6. One copy to Library, CAT.Hyd.

7. One spare COpPY.
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CHECKED B's : APPROVED BY

IN THE CENITRZL ADMINISTRATIVE TRIBJNAL
HYDERABALD BENCH AT HYDERABAD
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TEE HON'ELE MR.SCUSTICE V «NEELADRT RAD

VICE CHAIRMAN-

THE HON'BLE MR.AB.GORTII : MEMBER(AD)

THE HON'BLE MR.TCCHANDRASEKIAR REDDY
. , MEMBER(JUDL )
D L | o

THE HON'BLE MRLR.RANGARAJAN ‘M{ ADMN )

bateés_‘f\ 23 -1994

N
. ORBER/AFUDGMENT
B.A/R.A./C.1dNo, .
in . .
Q0.A.No, . .
@ )’[ci % -
.T.aA.No. . (w.p. ¥

Admigtted and Interim Directi
Issudkd. '

Allowad

Disposed of with directio

Dismigsed.

Dismijssed as withdrawn.
Dismfssed for Default.
Re jgcted/Ordered.

No order as to costs.





